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An Act further to'aamend the Indian Post Offlce Act, 1898, for . 
7 
e - certairi purposes. 

HEKEAX it  is expedient further to amend the Indian 
1888 Post Office Act, 1898, far  certain purposes hereinafter 

appearing ; Tt is hereby enacted as follows :-- 

t 1. This Act may be called the lndian Post Ofice (Amend- short title. 

ment) Act, 1924. 
#.  

2. Section 17 of the Tndian Post Office Act, 1898 (herein-kendmant of I 

after referred to as the said Act), ahall be rc-nuanbered as;~t$,~~i.*gt 
sub-section (1) of sectioc 17, and to that section as r e - n u ~ n h r e d  1 
the following sub-sectior. shsll be added, namely :-- 

" (2) Where'the aovc;rnor General in Council has directed 1 . that prepayment of postage or other sums chargeable under 
;-" 
A' 

this Act in respect of postal articies may be made by preptiying 
' the value denoted by the impressions of stamping machines 

iswed m~der  his authority, the impression of any such n~achine 
shall lilce~vise be decltiecl to be a stamp issued by Gove~.nrnent 
for the purpose of revenue, within the meaning of tho Indian 

~ X L V  of 1860.'I'enal Code ". 
F' 3.' To the E'xplanatioz~ to section 27 of the said Act the~mendmentof 

following shail be added, na,mely :- seorion 27, Aot 
i: M of 1888. 

1 1  and the impression of any stamping mscldnc provided 
or authorised for the like purpose by or under tile authority of 
the Government of such part, State or country ". 
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